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OPEN COURT
IN THE CENTRAL ALMINISTRATIVE TRIBUNAL, ALLAHABAD
ADDITIUNAL BENCH AT ALLAHABAD
IR
Allahgbad ; Dated this 9th day of Septempmer, 1996
Uriginal Applicaticn No,274 of 1995
pistrict ; Jhansi

CURAM;: =
Hon'ble Mr, S, Das Qupta, A,M,

Hontple pr, T,L, Verma, J, M,

Union of India through

(1) General Manager, Central Hailway, V,I_Bomnay.
(ii) Divisional Raillway Manager, Central Railway,
Jhansi,
(By sri G, P, Agarwal, Advocate)
¢« o« « o Applicant
Versus
1, AHamesh Chandra,
Son of Sri Shiv Ram R/o Village
Janapur, Distt-Etawah U, P,
2. The prescribed Authority unaer the Payment
of Wages act, 1936 at Jhansi,
(By sri RK Nigam, Advocate)
« « o Hespondents

O R DUE RO g ] s
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By Hontble Mr, S, Das Gupta, AN

This application was tiled challening the
validity of the award datec l0=1l=1994 passed by
the pPrescriped Authoritly under the payment of Wages
Act, It hgs peen prayed that the asforesaid order
be set aside,
2 The pleadings in this case are complete, we
have heard learned counsel tor poth the parties,
It appears that this appliCation came to pe filed
pefore this Iripunal without filing appeal betore

the pistrict Judge, In the case of K, P, Gupta it




applicant has approached this Tribunal without

v 1’:5‘_5-

exhausting this statutory remedy availaple to him,

0" z ‘
The UA is , therefore, not maintainaple, and
-

dismissed accordingly, The agpplicant iF advié‘.% St

"h_‘-’ib tile an appeal petore the appmpri-ate_fg-m_g

Memoer (J) Mempe '. "ﬁ).
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appellate Jurisdic‘t:lan of ’EEEE strict Juag _:
payment of Wages Act, It is ‘th‘l;ls apgﬁﬁﬁi% g;ﬁ_, the
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